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The Minister of Planning, Pelreleum
and Chemsicals and Social Wellsse
(Shrt Asoks Mehia): (a) and (b). The
Central Secior of the Fourth Five
Yesr Plan, includes the proposal for
the further expansion of Rourkela
Steel Plant. The wsetting up of an in-
dustrial complex at Talcher is also un-
der examination.

Raral Indusiries Projects in Orissa

207. Shri Chintamani Panigrahi: Will
the Minister of Planning be pleased
to state:

(a) the various rural industries
projects that have been sanctioned for
Orissa in the year 1967-68;

(b) if so, the location and nature of
such projects; and

(c) the financial assistance pro-
posed to be rendered by the Cemntral
Government?

The Minister of Plannig, Petroleum
and Chemicals and Social Welfare
(Bhri Asoka Mehta): (a) No new
Rural Industries Project areas have
been sanctioned for Orissa in the year
1967-68.

(b) and (c). Do not arse,
Aid from France

208. Shri M. Sundarsanam: Will the
Minister of Finance be pleased to
state:

(a) the extent of credit gpssistance
given France sp far and the
amount offered for the Fourth Five
Year Plan;

(b) the
and

(c) whether any proposal for fur-
ther aid from France was discussed
with the French Senate Delegation
which visited mdia recently?

amount utilised to-date;

Deml): (a) France hag extended Sup-
pliers Credits amounting ta Rs. 90.00
crores during the Third Five Vear

Plan, jneluding Rs. 7.5 crores to the
Industrizl Finance Corporation of
India. Credit for Rs. 12.72 crores has
been extended for the first year of the
Fourth Five Year Plan.

(b) Firm orders have been placed'
against the Third Plan credits to the
extent of Rs. 64.95 croreg and certaln
further orders are in advanced stage
of negotiations. Orders to the extent
of Rs, 6.00 crores are also expected to
be finalised soon in respect of the cre.
dit, of Rs. 12,72 crores. extended for
1988-67.

(e} No, Sir.

Rent Control Tribunal, Delbi

209, Shri N. R. Laskar,
Shri 8, C. Samanta:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

. (a) whether it is a fact that cases
of execution of decrees are taken up
on a fixed day every week in the
Courts of Rent Controllers, Delhi so
that they are not mixed yp with other
cases and also with a view to ensure
their expeditious dispoeal;

(b) whether similar arrangements
exist in the Courts of Rent Control
Tribunal, Delhi regarding the appeals
in such cases; ang ~

(c) if not, the reasons therefor and
the steps taken to see that such cases
are expeditiously disposeq oft

The Deputy Minister in the Mink-
try of Works, Housing and Bupply
(Shri Igbal Bingh): (a) Yes.

(b) No.

(c) The number of sppeals in gxe-
cution matters is





